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T\T ,'JQ4r 11:"11; 4," .~  ... ~ .~ 

I, t"he Chairman, Cor.;mitt2e 'In the Welfare of Scheduled Castes 

and Sc heduled Tribes havin 9 been authorised by the Cl)mmi ttee to 

submi t the Re~  on thier behalf, present this Eitjlteenth Report 

(Tenth Lok Sabha) on Action Taken by Government on the 

recommendations contained in the 7th Report, Tenth L.,k Sabh-:) 

-:In the Ministry of Welfare -National Scheduled Castes and 

Scheduled Tribes Fin ance and Development Corporation. 

The Draft Report was considered and'7)d'Jpted by the Cl)mrnittee 

on 19th March, 1993. 

The Report has been divided into the following Chapters:-

(j ) Recommeneatir;ns/'JbserYej4.gn§ which have been accepted by 

Government. 

(i.i .:-Re en n /~ e n  which the CQ'nmittee do not desire 

t'J DUrSue in view of C-overnment's replies. 

An i3nalysis of the Action Taken by G,vernment on the 

ree ')ffi!Tlendati on s cem tained in th e Seven th Report of th e Commi ~e 

be riven in /·9pcndix. It would be observed therefrom that out of 

the 14 recommendAtions made in the Report, 6 recommendations i.e. 

about 43% have been acceptad by the ~ e n en  and 'the Gommi ttee do 

not desire t., pursue the other 8 recommendations i.e. about ~ 

in view of the replic,s of the G.:>vernment. 

New De Ihi 
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, ... 

/ 
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CHin ER.-I 

REPORT 

.AtUII" 

1.1 This Report of the Committee on the Welfare of 

Scheduled Castes anc Scheduled Tribes deals with the 

action taken "by Governnent on the recommandations contained 

in their Seventh Report (loth Lok Sabha) on the Ministry of 

welfare -Working of National Ich8Quled Caste and 

Schadulad Tribe Finance and Development ~ n~ 

1.2 The Seventh Report was presented to Lok' Sabha 

on 27.4. 1992. It contained 14 reconmendations. Replies 

of the Governnant in respect of these reconmendations 

have baan examined and may be categorised as under :-

i) 

ii) 

iii) 

iv) 

Recommendations/observations which have been 
accepted bv Governnent (Sl.Nos .4, 6,  7, 9, 
lO and 1.4r. 

Recanmendations/observations which the Conmittee 
do not desire to pursue in the light of the 
recommendations received from the Government 
(51.Nos .l, 2, 3, 5, 8, J.l, 12 and 13). 

Recanmendations/Observations replies to YAlich 
have not been accepted by the Committee. 
(Sl.No. -Nil-). 

Recommendations/Observations in respect of which 
final replies of Government have not been 
received (Sl.No._Ni.L-). 



Cfi'PTER !It I I 

Recemmendatiens/ observatiDn s whi ch 

have been accepted by the Cevemment 

Recom .. Ddatiou 

(51.110.2 para 14) 

The Committ.. a1.0 fiJ .d that 1 he 

schem.s lanctioned by the Corporat;.on 

cov.r a,riculture. minor inilatic,n. 

horticulture. animal . n ~ . 

!tran.port. trade, .ervices. ,tc. TIley 

~
e of the view that th.re L. need ,,'or 

urth.r diver.ification and a lal,e 

I umb.r of economically vial: 1. .ch.u:e. 

boverin, a vide ran,e of acti viti,.. • 

which have high relevance aId potential 

.por .conomic d.velopm.nt 'lavin, 1)'W 

'le.tation period and requirill, moderate 

t;apital inve.tment .hould be· ideatif1fti 

(..Ild a •• ilted by the Corporati)n. 

REPLY OF IISFDC lGOVT. 

(51.No.2 para 14) 

The Corporation ha. .anctioned. 

schemes in div.rsified field. dep.nding on 

the viability of the .cheme. in different 

parts of the country • While lIanctionin, 

various .ch.me., it i. .ullurad that the 

,e.tation period is minimum .0 that quick 

return. of employment and income can be 

prov.d.ded to se.1 ST •• 

A part from .cheme. mentioned in the 

R.port. the Corporation haa aanctioned. 

number of economically viable .cheme. 

'erinl wid. raale of activities includinl 

.tone cru"-unit.. 'Weavilll 

.... ~ ..... ~ ... 



Reco_enda t 10 n. 

(Sl.No.2 para 36A) 

The C~ ee find that 

State SCDCs are allowed to gtve 

loans upto Rs.35,OOO/- in 

individual cases to the persons 

who are below the poverty lire and 

inc a sea ny i nd i v i du a lor 9 ro up 

of individuals want loans above 

Rs.35,OOO/- from State SCDCs, they 

have to seek permission 0 f the 

Ministry of Welfare and such e~

ssion "would normally be given" 

by the Ministry. 

Taking into consideration the 

cost escalation of schemes/projects 

and to obviate delays in getting 

the loan sanct ioned for a sun: 

exceeeding Rs.35,OOO/- by 

following this cumbersome procedure, 

the Committee would like the Ministry 

of Welfare to review the position 

afresh and streamline the procedure 

so that State SCDCs are authorised 

to sanction loan amount as per 

requirement of the schemes 

sanctioned by SCDCs. 

Rep1 y 0 r NSPDC/Govt. 

(Sl.No.2 para 36A) 

The unit cost of projects 

which can be taken up by SeDCs is 

bel ng 'fur ther amended from the 

present limit of Rs.35,OOO. The 

Ministry is in the process of 

bringing about modification that 

SCDCs can take up projects upto 

Rs.S.OO lakhs and projects beyond 

Rs.5 lakhs alone will be sent to 

NSFDe for sanction. 
,'. ~ . 

~ ~ . :+" . 

I 

I 



Rec:OIIIIDeDdatioa. 

(51.110.2 para 42: 

The Committee were i tformed ~  

one of the reasons for slow d18bursel:aent 

of fund. wa. that some c f the State 

Governments like Assam, We! t Bengal and 

Gujarat have not given guart ntee for the 

loans sanctioned by the Corporation. 

The Corporation had been ~ n  the 

The Committee were informed by 

the CMD during evidence thl,t be wa. in 

touch with the State Governments who 

had not 

hopeful 

yet 

that 

,iven 

they 

guarani ee and 

would pve 

was 

the 

Government 

fact that 

Guarantee coni idering 

the benefidarills are 

the 

not 

required to give any otller security 

apart from the asset that is created and 

the performance of the SCD: in respect 

of recovery of their margil i money has 

not been satisfactory. Since the 

Corporation haa limited fUlids and the 

same has to be recycled (,ver timf1 to 

cover more and more benef ,caries, the 

timel y recovery of loan anc intere .. :~ 18 

essential. 

required ,uarantee as they were Si vinS 

simUar guarantee for tbe fu lds tbey ,et 

from NABARD, HUDCC aad REC. "Tbe 

Committee desire that the ",.tter should 

The 

, be actively pursued by the Corporntion 

to ,et the :required guarant'tes from the 

'\ State Governments and to cc mplete etber 

'I formalities so that the Scheduled 

'\ Caste/Scheduled Tribe beneficiaries 

throu,hout tbe country are able to set 
\ .. sistance from tbe Corporat: ,on. 

REPLY OF IfSFDClGOVT. 

(51.No.2 para 42) 

Corporation bas secured 

government guarantee from most of the 

states where any scheme has been 

sanctioned. Government guarantees totalling 

Rs .136.00 crores from different States were 

recei ved till end March, 1992 • West 

Bengal has furnished guarantee and efforts 

are being made to get guarantee from A.Am 

and Gujarat. At present, lack of 

gov'ernment guarantee is no longer a 

constraint for diabursement of funds. 

However, the i.sue of provision of 

guarantees by SCOCs where State 

Governmenta are not forthcoming with 

guarantees is also bein, examined. 



RecOllllllendatioaa t1it-J o .. q ) 
(Sl.No.3 para ~ . 

The Committee are extrem.,ly 

unhappy over the delay in tile setting up 

of the Techno Economic llivi.ion Hnd 

desire that the estabUshmer t should be 

expedi ted. The division she uld not 0 ;11 y 

areas should be maintainf d by t·he 

Corporations. The State Ie 'el a,enciAs 

working for SC/STs and individual 

. entrepreneurs need to be er couraged to 

take up these sch tmes for 

implementation. 

also help them 

financial 

, 

The CorporlLtion sho\..ld 

by providlng besices 

technical end 

! quickly evaluate the technic!! soundn·;-ess 

assistance 

entrepreneural 

implementation of 

gUidancl! 

these 

~:  

schemes. I 

. and economic viability of :he schetaes 
Further, in 

SC/STs are 

should be 

States where ; geneies for 

not existing. the matter 

taken up with the Stde 

received from State agencies but sho;ald 

help the State Corporations in proj:ect 

preparations. It should by .~  

prepare innovative schenles which could 

be assisted by the Corporatiln ·to bridge 

. the gaps in the programmns of St.te 

': level ageneies. A shelf of & uch e.~  
: for different communities alld differttnt 

Governments concerned. inch ding vill.ts 

by· senior officers of the Co rporation to 

identify such apneies for ta dng up tpe 

projects prepared and consid"red by ~e 
Corporation to be most suite i for tho.e 

areu. 

REPLY OF NSFDC 'GOVT. 

(Sl.No.3 para 7) 

A large part of the work ef the 

techno-economic division is being dota by 

the Projects ~e . en  which ... ... .. 

strengthened with some more tachlllc:a1 

experts. It may be mentioned that OK of 

46 officers in the Corporation 12 .rile ... 

are technically and financially comp" tID 

evaluate the schemes. The CorporaU_ .. 

not only evaluating schemes recei". ,..... 

States but also guiding Stat •• to .~ 

relevant schemes depending .. tJa& .. " 
circumstances in the respective Sa_. 
The project reports and appraisal __ 

prepared for different scheme. are 

available in the Corporation anc the 

expertise is shared with other Sta:e. lit 

formulating schemes depending en th .. 

circumstances in respective States. !'-

officers of the Corporation are vtsiti .. 

different State. to pursue the I6Ita 
Governments and State-le'-el a,eltlCiU fa 

take up technically feasible and fin .... ll' 
viable schemes for the welfare of SC ~ 

in respective State •• 



t  e of the The Committee find thl on . 
'ion was to f the Corpora 

objective, 0 d the technl-eal 
d and upgra e 

provi e of SCtST by : and 'kill I knowledge traiving 

infor!ped 

I aId 
II providing They have be,en 
\ facilities. 1 36 Training CoU115es 

educational 

il that lince 19S9 on y 1  . and the t,Jta 
I been conducted 
have of SCa/STI given training in 
number d tht!se training· 

fields un er different Tho. Commi-:tee 
is 2765. -

programmes ,that f lis figu" is 
hlp observlng cannotei:leration the 

t king into conI 

over India. They. therefore, e ~n  
that more attention should be paid to 
organise more training progra mmes and to 

impart training to a large number of 
SCs/STI to enable them t) undert.ke 

activiUe8. 

should be 
incotr.e generating economiC 

These training programmes 
conducted throughout the country in.tsad 
of being confined to a few ir stitutiona in 
some of the States anI y • They del;ire 
that at least one training ins'itute .hc.uld 
be identified in each State and U. T •• nd 
relevant job oriented I :ourees be 
conducted in diverse field. to fulfill ~ e 
,  b irements of SCs and ST. of, ~  )0 requ 

area. too slDall a ad all 
total population of SCs t STs spre ----~----

~------------------------_. __ ._--"" 
REPLY OF NSFDC IGOVT. 

(Sl.No.3 para 11) 

The Corporation is in e B e~:e for 
the last 3 years only and in the fi:-st two 
years it was invol vee in cree:::," of 
infrastructure for the Cor!>oration. The 
trainin& programmes are 'being orgar.:sed in 
consultation with State-level SC/ST 
Corporations. NSFDC is pursuing Ll the 
State-level Corporations ":0 provide ::-aining 
programmes to SC I 5T beneficiaries ::. their 
respective states in the field whic::-, suits 
them most. 

To begin with training pror-ammes 
were organised in and around Delhi so that 
the programmes could be mc:-:itored 
properly. But now the ::-aining 
programmes have been sanctione:i in 
Himachal Pradesh, Madhra Pradesh, )elhi, 
Punjab Chandigarh, West Bengal, ~ , 

Assam Karnatake, Uttar Pradesh, 3ihar, 
Maharashtra, Haryana, Tamil Nadu, 
Rajasthan and Orissa state.. The 
Corporation has trained 4198 SC I ST 
beneficiaries through 56 '!:-aining 
programmes up to 31st March, 1992 :'n the 
entire country and the Corporatic:l has 
committed I spent Rs.44.2 lakhs fc:, the 
same. 

The Corporation is formulatin, :umber 
of job oriented training programme. for the 
beneficiaries in the rural and urba:: areas 
of the country. All State-level SC/ST 
\ Corporations have been requested ~e our 
\ 
S ;,. 

letter No.NSFDC/MPD/TRG/2S/91 dated 23rd 
December, 1991 to take up training 
programmes in the States to upgrade the 
technical knowledge and skill of SC./STs. 
Training programmes in collaboration with 
KVIC, NIESBUD, NISIET, NIRD and SIRD are 
being organised to utilize their expertise 
in the respecti ve fields for the benefit of 
sCa I ST.. The Corporation has organised 
training programmes in various fields 
including computer, carpentry, plumbing. 

'. radio I TV repairing, dri ving , .horthand. 
typing, etc. 



The Committee also rec1,mmend ~  

proper training should be gLven to the 

field staff of SCOCs and ott .er agen-:ies 

. involved in the so :io-econc,mic 

; development of SCs and ST. jor e e ~ e 

checking. evaluation and mllnitoring of 

the schemes sanctioned by the.e agen;ie-

and NSFOC. 

Two training programmes have already 

been organised by the Corporation for the 

field staff of SCDCs and other agencies to 

uPll"ade their knowled,e and skill in 

monitoring the schemes. More trainin, 

programmes will be organbed for the field 

staff of SCDCs at an appropriate time 
keeping in view the 

training programmes. 
requirements of such 



C~J TER-III 

Re en .n /. e .~ .n  which the 

Committee do not desire te pursue in view 
... ~ +hA r,.v.,..n",Mlt reo lies. 

that 

RecOlllllleadatioDa (.c:: 
(51.Ro.1 para 13) ~..  .. 

The Committee note wjth conce:·n 

despite the prov.sion f"r 

appointment of 4 Scheduled C .. te and 3 

Scheduled Tribe non-official I irectors 'In 

the Board of Directors of Nation II 

Scheduled Castes and Schedu led Tribus 

i Finance and Development Cor): oration Mt 

I even a single SC or ST dj recto:- hilS 

I 
been appointed on the Board even aftc-lr 

3 years of the setting up of tIle 

Corporation. No specific : °eason hu 

been given 

failure to 

to the Committe e 

appoint 

Tribe 

any 

for t}:e 

Schedult;d 
i 
Caste/Scheduled on the Boare .• 

except stating that the mat tel , regardil:, 

appointment of non-official Schedule d 

Caste / Scheduled Tribe Directc rs on tt e 

Board "remained under the ccnsiderati,.n 

of the Government from time to time ar. d 

they are hopeful to nominate the noa--

official members on the Boare shortly. II 

The Secretary. Ministry of ~ elfare wu 

also not prepared to give a time lim.t 

by which these non-official Schedul .. d 

Caste I Scheduled Tribe Director 5 would k e 

appointed. The Committee :'egret th:.s 

indifferent attitude of the Governmeut 

and recommend that immed .ate ste, s 

should be taken to appoint Scheduled 

Caste and Scheduled Tribe D:rectors en 

the Board of NSFDC as provf,[ed in th 

Articles of Association. 

REPLY OF RSFDC/GOVT. 
(51.Ro.l pan 13) 

From February. 1989 to May/June. 

1991 the Board consisted of 3 members out 

of which one .... Scheduled C.ate .ad ODe 

was Scheduled Tribe. The first Manalinl 

Director of NSFDC was a Scheduled Tribe. 

In May 1991. Shri B.R. Basu. lAS joined 

as Chairman and Managinl Director and the 

Board consiated of four members includinl 

CMD. Development Commissioner. Small 

Scale Industries: 

Ministry of Welfare; 

AFC. .. 

Financial 

and Manapn. 
.. '":' . " 

Advi8er. 

J) 



2. The first Board of Directors wu 
indicated in the Articles of A •• ociation of 
the Corporation under Article 55. The 
Board of Directors mentioned in the 
Articles was approved by the Cabinet at 
the time of approval of the Memorandt:m 
and Articles of the Company. 

3. As per Regulation 56(3) of the 
Articles of Association the Board is to be 
re-constituted after every 3 yurl. T_ 

n_ &Dard oJ. Dire,.ore .uDder 
C .... t:HutiollWillinclude 3 mm-offf.,..la 
III'fIberg a belongtna to:it"e -. Scheduled 

CaBtes aDd 2 beloDgi... to the Scheduled 
Tribes. Necessary proposals have beea 
sent for appi oval. 



Recollllllenda t 10 ns 

(SI.No.2 para &) 

The Commi t tee are unabl·, to 

understand how NSFDC could c.alm 

that it has achieved all its 

objectives. Scheduled Castes,' 

Scheduled Tribes population .n 

the country is somewhere nea:" 

220 million and NSFDC has fe" 

branches and skeleton staff 

uptll now spread all over Inllia. 

i Submission 0 f the Secretary 
I 

I (Welfare) that "training Sch,tduled 
I 

!Castel Scheduled Tribe perso'ls 

I with technical and educational 
I 

\baCk8round" will enable them to 

\become entrepreneurs will ~ e 

Ihypothetical,unless the trai'lin8 

ipr08ramme is tied with a spe,:ific 

scheme applied for by SC/ST 

beneficiaries and sanctione.l by . 
:NSFDC. The Committee observe that 

,the State level electronics , 
,Corporation or Consultancy O'sani-

I sat ion s  w il 1 no t be a b let 0 
!provide requisite entreprene11rial 

B ~ n e to SC/ST benefici,tries 

iprovided the trainin8 is n:~e  
I 

Jwith the schemes sanctioned. 

I In the opinion of the Committe·, 

it he vflry purpo se to 1 end sUP:JO r  t 

to State SC/ST C ~ n  :0 

fill critical gaps would be 

defeated, if it fails to pro'Tide 

technical knowhow and 0 ther ;assis-

tance which may be sought by the 

SC/ST entrepreneurs. The CO~ ee. 

th.refor.. ,'.comm.nd thl! t NSFoe 
.hould dev.lop it. own t.chnical 

prof ••• lonal • kill cap; Lbl. of 

providing technical anc .ntr .... 
Prell.urial guidanc. to tile needy 

Sch.ul.d Cute.' Sch.dul. i Tribes. 



Reply of NSPDCI Gavt. , 

(SI.No.2 para 5) 

The training programmes and 

entrepreneurial development pro-

grammes are being tied up with 

the State-level SC/ST Corporations 

and 0 ther similar Co rpora t ions) 

consultancy orsanisations available 

in the States. NSFDC is also 

preparing schemes to identify SC/ST 

students in the engineering colleges 

throughout the country. Students 

would be identified for an inten-

sive en e en~  development 

training programme during the 

vacation period in the third year 

of Ensineerins. The project they 

would like to select also would 

be identified along with the banker, 

so that they can prepare their own 

project report and be ready with 

the report and bank finance by 

the time ~  pass out of the 

co 11 ese. 
'j 



flecam __ .t1aa11 

(51.110.2 pan. 1:1) 

The Committee fine I that the 
approach paper prepare:i by the 
Corporation in June. 1989 : )rovided that 
'the Corporation .hould talc e up .e1 ting 
up of mother industries or incub ator 
industries or conjunction. 1 act! v:l ties 
which will make a large nu: aber of • Jlf-
employed person. capable of e&rnin, a 
better income in a more st !ad y marll.!er. 
They regret to note that r 0 action has 

i been taken by the 
\ direction so far. 
I recommend that the 

Corpon tion in :hia 
Th t Commi:tee 

Corporation .htuld 
I run pilot projects on prior ity basis to 
\ catal Y8e the proce.. of development Ind 
I economic growth of the membere of 
SC./ST.. The Committee hope that 
Government will i.sue neces.'ary 
,uidelin.. in this regard. 

REPLY OF NSFDC/GOVT. 
(51.No.2 para 13) 

The approach paper approved by the 
Board in June. 1989 wu ba.ed on the 
discus.ion. held with the representatives 
of various financial institution. and 
government department.. The approach 
paper spell. broad guideline. only for 
implementation of the projects. 

In th-. Approach Paper approved by 
the Board. it has been provided under 
point III (3) that the "Corporation should 
not .et up any industrial or agricultural or 
marketing activity Uself. It should remain 
in the background as a financier. promoter 
or developer and let other agencies operate 
separately." lCeeping in view the basics 
of the above guidline the Corporation has 
not set up and do not intend to let up any 
unit on its OWD. 



NSFDC do not intend to let up pilot 
projectl or mother industriel Or incubator 
industries or conjunctional activities, etc. 
on departmental basis as such activitiel 
usuall y end up bein, a drain on .carce 
resources. The promotional and 
developmental activities are already being 
implemented by State Governmenu under 
the programmes/lchemel of planned 
inveltment through State-level SC/ST 
Corporations and other State-level 
Corporationa e.g. 
handicraft. , etc. 

leather development, 
The setting up of pilot 

projects etc. is not f .. sible on account of 

many practical hurdles. The main 
objecti ve of the Corporation is to .upport 
viable economic activitiel .0 that Ses/ST. 
can create .ome fixed a.setll and maintain 
their family and pay back the due. of the 
Corporation. 

The objective is to generate muimum 
employment and income for SC./STI with 
minimum investment per beneficiary. A. on 

31st March, 1992 the investment per 
beneficiary comes to RI.16,OOO from 
institutional investment and R •• 9.000 a. 
NSFDC share for the Ichemes .anctioned by 
NSFDC. NSFDC i. endeavouring to provide 
benefit to maximum number of beneficiaries 
by taking up project. which involve l •••• r 
investment and are able to provide 
employment and generate income quickly. 



RecoaameadatJaa 

(51.No.2 para 36) 

The Committee note thLt the mdn 

function of the Corporation a' present· is 

~ of financial assie tance (lc.an 

seed capital and ,rant) to SCs/Srs 

havin, income upto twice the bel!) ... 

poverty 

funds 

line income by nne ~n, 

throu,h State Ie· ,el SC I ST 

Corporations 

implementin, 

and other 

technicall y 

alencies tor 

felsible and 

economically viable schemes for inco,_ 

and employment ,eneratinl 

8chemes' projects. As on 31-12-1991 the 

Corporation 

crores as 

has sanctionee Rs. 20.08 

financial a.sista Ice. The 

number of beneficiaries 1111 ely to :,e 

covered on completion of the schemes on 

the basis of sanctions till 31-12-1«i91 

was 114004 SCs and 10734 STs. 

The Committee re,ret t> note that 

there has been delay in ~ e en  of 

funds by the Corporation. The ~n  

of funds disbursed upto 31s1 December. 

1991 to various States for -SC/.ST 

beneficiaries under various s:hemes w.s 

Rs.20.08 crores which ."a:l only 36 

percent of the amount sanctiolled and 6.6 

percent of the total costs of :he schem,. 

The delay in disbursement of  funds even 

after 18sue of .. nction ran,e< from 2 to 

16 months. The number of t enefidarhs 

on the basis of disbursement was only 

28405 or 23% of the estimat.,d 

beneficiaries for the sanctionl,d schemes. 

The Committee are al.o extremely 

unhappy to note that the sa :lctionin, of 

the schemes and disburseme.lt of funds 

is confined to only a few st. tes and rot 

a sin,le scheme has been sl.nctioned in 

States like UP. Orb... Melhalay •• 

Mizoram. Na,aland. Arunach al Prade"h 

and Rajuthan which have a l1r,. number 

of SC/ST population. The C ~n 

hu in all approved 143 e cheme. for 

a.sistance and onl y 97 indi vidual 

entrepreneur. of either comllunity have 

been ,iven assistance. This can hardly 

be considered as satisfactory considering 

the total number of SCS~  in toe 

country. The Committee de.ire that the 

reasons for this hi,hly unati.facto!"y 

position in re,ard to the .a1ctioninl of 

schemes and disbursement of funds 

should be ,one into thor, )g,hly ~ 

immediate remedial mea.ure. taken to 

streamline the procedure to ensure that 

the SCST beneficiaries thrc u,hout t:1e 

country ,et the benefit of s. ttin, up of 

the Corporation and a.re able to ,et t':'le 

timel y assistance from the Corporation 

for their economic developme nt • The re 

should be one 1'{indow service scheme '0 
that the needy SC/STs are n)t requiroad 

to run from pillar to post to ,et t;'le 
required assistance. They would al.o 

emphasise the need for hl.vin, elose 

consultation with other financin, a;,d 

fundin, a,encies so that thn apprailal 

carried out by one a,ency 11 acceptable 

to others to avoid cost and tilDe 

involved in appraisal by different 



REPLY OF KSFDC IGOVT. 

(51.No.2 para 36) 

As on 31st March, 1992, the 

Corporation has sanctioned 193 schemes 

costin, Rs.22653 lakhs in which the 

commitment of NSFDC is Rs.12503 lakhs 

benefi ttin, 1,30,440 beneficiaries. The 

Corporation has sanctioned various schemes 

in almost all the States I Union Territories. 

In the States of U.p. , Oris .. , Mizoram, . 
Nalaland and Rajasthan also the schemes 

have been sanctioned by NSFDC. 

As a new or.anisation, the 

Corporation had to finalise formats of 

agreement8 to be executed between NSFDC 

I and State-level aleneies and the aareement 

for government guarantee to be taken up I 

for the said purpose. : ~ ~~ ::  ~ 

~ ~W. -~:~e..R: .. ~ \ 
, w., _ __, _ 'P (S' .  • •• I 
\ vr-. ~ ~~ ~ ~ .AJ I 

~ ~  ~~. ~ ~T ... ~ 

~ i 
The funds are disbursed for various 

schemes depending on the progress made in 

implementation of the . 8chemes by the 

beneficiaries and State-level SC/ST 

I Corporations. For all Financial InsUtutions 

and Banks, there is always a gap between 

the timings of sanctions and disbursement. 

and the funds are disbursed after 

completion of necessary formal! ties. 

Generally, before disbursements by NSFDC, 

the beneficiaries I contribution and the 

channelising agencies I contribution are 

invested in the assets to be created for 

i 
I 
I 
I 

settin, up the unit. The disbursements 

from NSFDC take place only when the 

scheme is under implementation. In the 

implementation schedule also it is provided 

that some time will be taken by the 

implementinl alencyl channel1siq qcney to 

implement the scheme. The funds are 

disbursed by NSFDC durin. the 

implementation stale dependinl on the 

requirement of funds for completion of the 

scheme. 

The disbursement of 36' of the 

amount sanctioned is more than sufficient 

as most of the· schemes to be implemented 

are spread over a period of 3 to 4 years 

and in one of the schemes .. ncUoned for 

Andhra Pradesh, the implementation period 

is over 10 yesrs. The disbursements are 

linked with the implementation of the 

schemes. 

The period of .ap between sanction 

and disbursements varies from scheme to 

scheme depending on the implementation 

schedule and the requirement of funds from 

other a.encies including beneficiaries and 

State-level SC/ST CorporatioDs. 

It is not correct to .. y that no 

scheme ha" been sanctioned in U.P., 

Orbsa, MeghaIaya, Mizoram', Nalaland, 

Arunachal Pradesh and Rajasthan. A 

number of schemes in the States of U.P., 

Oriss. and Mizoram were sanctioned long 



back and the schemes for .tates of 

Na,aland aDd Rajasthan have also been 

sanctioned recentl y • The Corporation has 

sanctioned 193 schemes up to 31.t Marcb. 

1992. A Dumber of these schemes provide 

for vehicles to SCs and STs and tbey are 

to be treated as entrepreneurs also. The 

total number of individual entrepreneurs 

includin, owners of vebicles come. to 36542 

for 97 schemes sanctioned to indi vidual 

entrepreneurs up to 31.t March. 1992. 

t. ......... 

.~ . 7 

Quite a few individual entrepreneur 

schemes have been received by the 

Corporation which are to be promoted by 

individual Ses/ST. but the Corporation is 

unable to sanction most of the schem.. .. 

individual entrepreneurs are mainly above 

the double poverty line income level .hich 

is the main criteria for sanction of 

schemes by NSFDC. 

There is a system of one window 

service in the .. ense that the funds are 

disbursed by State Channelisin, a,ency for 

both NSFDC and State-level Se/ST 

Corporation. The beneficiaries are not 

required to visit offices of NSFDC. 

The joint apprai .. l is also done 

dependin, on the invol vement of bank or 

other financin, .,ency. For example. in 

case of scheme of stone crushen in the 

State of Bihar the appraisal .as done by 

NSFDC in consultation with Punjab N O ~ 

Bank. 

- 9  -



The Committee regret to note that 

the activities of the Corp)ration h.ve 

been mainl y confined to el nctioning of 

Ichemes received from Slate level 

agencies and to provide func II for th ·tle 

Ichemee. The main objec :ive of the 

letting up of the Corpc .ration ,:va. 

however to identify the gap. eXisting' in 

the programmes of the vari )UI agenc LeI 

working for SC/STs al alse new ar,as 

and new types of activities which could 

help the SC/ST communitiel and prepare 

Ichemes to be assilted by the i 

Corporation. It il diltrelling to find 

that though the approach pa}:er prepared 

by the Corporation al far back al in 

June. 1989 provided for the setting up 

of a Techno-economic : Dvestigat:on 

REPLY OF RSPDC IGOVT. 

(51.110.3 para 6) 

The main objective of the NSFDC is 

to identify and promote economic activities 

by members of SC/ST. Towards this 

objecti ve. NSFDC lanctions schemel sent by 

State SCDCs and other channelieiD, agencies 

and releaees fundI for implementation of 

these schemes. The sanctionin, of scheme. 

by the CorporatioD is of paramount 

importance aa without sanction of scheme. 

it will not be possible for the Corporation 

to generate employment and income for the 

poor beneficiaries. The Schemes sanctioned 

are technically and financWly evaluated so 

that the schemes are auccessfull and are 

able to achieve generation of employment 

and income for the beneficiaries. 

i Division for this purpose. t lis has f:ot 

. yet come up. The approach paper ~IO 

: provided that till such ti De as the 

above Division is fully operative. 

professional orlanisationl inc luding ~ C 

(SC Cell) mi,ht be en,aged iJ n ~n, 

studies to identify raps ud luggesting 

schemes. Nothin, lubatantia l aeeml to 

have been done by the Corpcration eV .• n 

in thil direction. The Corp )ration .:&8 

,thus at present evaluating thn proposals 

I from the State SCDCI mainl) from t!ie 

I financtal angle and whenever there e~ 
I 
\ lome problems. the S :ate/Centr:&1 

I Governmentl were being consulted. 
i 
i During evidence the CMD of the 

Corporation admitted that I,b_nce ~  

Techno Economic Di vilion _1.1 
w one of the 

drawbacks he had noticed a'id 
action had 

, been ini tiated 
recently to have .ome 

technical expertl in th Co 
e  r lOration. 

The Project Department in the 

Corporation il doing the work of techno 

economic divilion and the same is being 

strengthened with some more technically 

qualified personnel. As on date 12 

officers out of 46 officers in the 

Corporation are qualified in the field of 

engineering. finance. etc. 

AFC (SC Cell) •  a private 

organilation. had been assoctated in the 

monitoring of State-level Corporations by 

the Ministry of Welfare who has 

discontinued itl aelOciation with AFC due 

to unntisfactory performance. ..' The 

Corporation has no intention of associating 

AFC (SC Cell) in any matter of tbe 

Corporation and utUise their services. 



fl 

Recommendations .~.  Q ~II  next year 

(SI.No.4 pAra 5"-. .  . i contribution 
onwards the share capital 

from the Ministry "ircht n ~ 

and they milJht ha ve to 80 

borrowings. As per ~ The Committee note nat the 

Corporation has a paid up capital of 

only Rs.50 crores. With the expansion 

of its activities, it expects to disburse 

Rbout Rs.40 crores during 1991. As 

regards additional requirement )f funds 

the Secretary nf the Ministry of Welfare 

assured the Committee, the Gc vernment 

would ensure that the Corpor !ltion is 

,',-ovlrlrrl whnt rvrr rnrm,.y W"" rf!f'lutrrrl 

by it to fulfil its obBltation!. The 

Chnirmlln-cum-Mananinlf Direct,r of 

:NSFDC, however, apprehended ttlat from 

REPLY OF NSFDC/GOVT. 

(51 No.4· para 5) 

CMD, NSFDC 

of 

! be adequate 

for market 

draft Eighth Five Year Plan, tht 

Corporation be!!lides increasinlt ts shRr, 

! capital upto 370 crores ~ e to nis, 

mArket loans upto 700 crores by 1996-97. 

The Committee hope thllt in CASe th, 

i Corporation is not in a position to raisu 

thl' ,'rqlli ,-rei In:1n (,-om m:,,,-krt :,nrrnwtnfl 

tlt reasonable rate of interest. it. paid,.. 

up capital would be increased f Jrther by 

n ~ n en  so that 

not suffer from any 

disbursement to 

benefic iaries. 

the Cnrporption doe, 

shortllJrt'! of funde for 

the need:' SCI 5': 

-.." ... -." ........ ~.-.... ,---,-.. -.---.. ~, .. ,. '-, 

Rs.226.54 crores and 

conmitment 

Conmittee 

Rs.40.00 

haiJ given 

before 

a 

the 
to disburse 

crores during 

Th i s pa r tic u la r 

about 

1991-

target 

The 

Corporation's commitments 

amount to Rs.125.02 crores. 

130440 members of SCIST wilJ 

be benefitted on completion 

of these schemes. 
92. 

has been achieved. 

cumulative . ~e en  a. 
on 31st March, 1992 

the order of Rs.47.01 
are of 

crore. 
as against Rs.6 .. 56 crore. in I 

the first two years 
operations ending 31.3.91. 
The Corporation h  d a  , 

31.3.92, sanctioned 

as on 

193 

schemes with project outlay 

In view of the latest 

market condition. the 

Corporation haa not ee~ able 

to make any headway wi th 

reference 

borrowings. 

.however, 

to 

have 

market 

Government 

agreed to 

increase the ahare capital of 

the Corporation from RS.75 

crores to Rs.125 crores. 



,  ( -, .' GoveJ"nment District Rural : >evelopm.nt c:. . ", .. , 1.. ), A,encie. and is disbursed mai 11 y through 
. district administration for t 1e ~ e 

The Committee note that ';he of exercising better chect:s, 

Corporation provides reftnanc.s and ~,  

loan to the extent of 75' anll also s.ied 

capital assistance wherever es.enti d. 

The interest on term loan il chargee " 

4.5% per annum from the priD'ary en ~n  

organisations while the ultim"te 

beneficiaries have to pay no1 more than 

6% interest per annum. The leed capital 

assistance is provided free of interest 

at a nominal service charge of 1 % per 

annum. However, the subsiely attached 

to various schemes comes from :he 

Government of India, Department of Rural 

Development and is routed th rough Shte 

administr,.+ive convenience anel to aV')id 

\Vasteful expenditure. The C ~ee 

desire that Government should e ,~ e 

ways and means to liDk 11ubsidy to 

NSFDC financing also so Af.I to ,~  

large number of SC/ST ne ~e  

towards NSFDC schemes. In this 

connection, the Corporation ha. ~  

su,gested that • fixed per centa,e of 

profits of the RBI may be passed on to 

NSFDC to create special .ubsi:iy resez've 

fund as is being done by RBI in case of 

NABARD. The Committee d .. il .. that the 

proposal maybe examined soc In and the 

outcome intimated to them. 

REPLY OF NSFDC IGOVT. 

(Sl.No.4 para 12) 

The subsidy is being given by State-
level SC/ST in various Corporations 

The Schemes schemes. sanctioned by 

NSFDC are also linked with the subsidy 

given by the State Governments for various 

schemes. Upto 318t March, 1992, the 

Corporation has sanctioned 80 schemes in 

which the ~  has been provided by 

the State Government/State-level SC/ST 

Corpora tion. 

The proposal to transfer a fixed 

percentage of profits of the RBI to NSFDC 

to create special 

being done in case 

with Government 

level. 

subsidy reserve as is 

of NABARD was taken up 

at Welfare Minister's 

It is now understood that the scheme 

of transfer of the profit of RBI for 

~C  Rate of Interest lendin, has 
been acra pped • Such profi t. of the RBI 

are credited to Government funds. 



(j 

, , 

•• ..teolDlllelldatioa. It -
(Sl.No.5 para 9>\!R -,.., ~ -f 3 ) 

The Committee find that apart ftom 

mllkinR' available additioflal funds for 

viable schemes to benefit ~ Ca/STs .he 

Corporation was required to monitor ~ e 

work of the State CorporatiolDs. They 

regret to note that even after three 

years of the setting up of the 

Corporation, its contributio1 in this 

regard has not been signific lOt. It is 

stated to have taken up orly recer.tly 

the monitoring and evaluat: on of the 

SC :~ n n e and 

I 
I 

working of the Delhi 

Development Corporation. stated by 

! the Secretary of the Mini: Itry dU)'ing 

\ evidence the Government .~ 49% 5r.are 
! capital in all the SCDCe ar.d thereiore 
I they are vitally interested that they 
I function well. The Commi t:,ee, 

I therefore, desire that the Corpora":ion 
I 

should take up this worl in r:.ght 

earnest, and corrective mea lures ttken 

wherever any defects are noticed, so 

that the quality of work of these sepce 

----~---------.. ~ is upgraded • 
........... -~. ___ • ____ . ____ ~ .. ,--.,~ ..• ~ n"" 

REPLY OF NSFDC IGOVT. 

(Sl.No.5 para 9) 

The Corporation has taken up the 

monitoring work of State-level SC/ST 

Corporations after receipt of communication 

from the ~ n  of Welfare. A proforma 

has been formulated to obtain relevant 

information from the State-Ie,-.l SC/ST 

Corporations. After receipt of information 

from various State-Ie'.-el SCI ST Corporations 

the Corporation will be able to anal yee the 

information received from different States. 

On the basis of such analysis the 

Corporation will be able to suggest ways 

and means to SCDCs to improve their 

workings with the ~e e to pass on the 

maximum benefit to the deserving SCe/ST •. 

all the States. 

An amount of Rs. 24.65 lakhs was 

sanctioned by the Ministry of Welfare and 

was later withdrawn as cost of monitoring 

of State-2evel SC/ST Corporationa. As the 

Corporation has not rece! ved any grant. 

from the Ministry of Welfare so far, the 

cost of monitoring State-level SC/ST 

Corporations will have to be borne by the 

Ministry .. per . earlier practice. 



~TER - IV 

Recmnmendations/observatiens in respect .f 
whi ch rep lies .f Government have net been 
accepted by the Cemmi ttee and which require 
rei teration. 



C~ TER - V 

Rec.mendations/ebservatiens in respect ef \ 

which final re"lies of Government h.3ve net 

been recei veel. 
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1. 

.... "PENDIX 

(vido pcr:.l ..... of the Introduction) 

. I:-~ 1 i'si s of t h ~ .• cti On I akon by the GOvernmant 

ol1:.hc l·ccomlil(·ndal:ions contained in the Swventh 

Report of thoJ Commi tt CQ. 

Tot tl1 I·lumber of r.:::commcndati ons 

2. R::Co:-fllllcndation v!hich have been accepted by 
thc: GovC,rnmoilt (vide recommcmdation at 
S 1. I J 0 s. 4, 6, 7, 9, 10 an d 14) 

l'Jumb.: r •.•••••••••••••••••••• 

P0.'.:'c:nt".go to Ictal • • • • • • • • • • • about 

3. R ~CO : C n ~ n  v.'hich the Committoe donot 
~.: : to oursuc in view of the Government 
rer>li C:!:. (vide rccOtnmendati ons Sl. Nos. 1, 2, 
3, '::, 0, .1.1, 12 :-:nd .13) ..... 

NUf.1!J c·r • • • • • • • • • • • • • • • • • • • • • • • • 

Po.:-c:.:nt::gc; t.o :~  ••••••••••••• 

4. R:commcnd;..1ti on in rospect Of which final 
e~  ~- Govarnment helve not been ,:::ccepted 

about 

14 

6 

43% 

8 

57% 

bi' th ". Committ ':.C: .:tnd which require reiteration •••• NIL 

5. : ,:C: . : : ~n ~.:: n ':';'1 r..-.. sp...:ct of which fin.:!l reply 
h.: s n ~ bean ~.  vcd ••.•••••• NIL 
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